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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR
" Date of Order: 20.1242000

: - cP 6/98

Ganga Sahal -son of Panna by Caste Gurjar resident of
Bhatpura= Liloj P;0. Via Bandikui Distts Dausa(Raj.p
Last employed as Gangman in Gang No. 7 under P,W¢l,:,
Bandikui, Western Rallway, Jaipur D1v151on.

ied Petitioner :
- Versus

1 -~ Shs D.R, Sharmm DiVlslonal Rall Manager,

9.

" ' , Western Rallway, Jalpur.
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.+ Respondents
ﬂr. Shiv Kumar, Counsel for the applicant,
‘Mr. M. Rafiq, Counsel for the respondents. S o
Lrels
AT

~Hon'ble Mr. S.Ke Agarwal, anber (Jud1C1al)
. Hon'ble Mr. a. P. Nagrath, beber (AdminlstrativeX

- ORDER T

(PER;HON?BLE_@R; S.K. AGARWAL FENBER (JUDL )

b . . .
f’ _ . This Contempt Petltlon has arisen out of the order

passed in 0a 229/96 on 14 3,97.

201 It is séated'by the 1eafned counsel for thé Petitioner
. that Opposite party has wilfully and deliberately disobeyed
the orde£s péssed‘by2this Tr;bunal£ Theréforeﬁcéntempt

proceedings should be initiated against themy -
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party are dischargeds
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2,  a show cause was given to the opposzte party. and 1n‘

'pursuance of shoWacause reply was flled. In the reply it

’

is staued that compllance of the order passed by thls Tribu-
nal has been made and a Cheque for the sum of Rsy 18 865/—
is ready to ‘séend to- the petltioner ‘for his due benefits
ar;s;ng out of retlrement. It lS also stated in .the reply
+that revnsed P.PJJ.rhas also been issued: &s the conm&iance
of the order has been made althougn.late but no wilful/< \
deliberate dlsobedience on the part of the opposite party.
appears to have been established. We, therefore, find no -
merit in this contempt Petitlon and th_s Gontempt Petition

1s dlsmlssed as‘such.'motieesvﬁssueé agalnst the opposite
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(aA,P. NAGRATH) - . (5+K. AGARWAL )
MEMBER (&) R - " MEMBER (T) .



